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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYOERABAD BENCH
AT HYDERABAD

0.A.574/90, Date of Order:12-6-199f%,

R.Mohan Reddy
: ncoonpplicant
Va, :

1. The Sub-Divisional Inépector (Postal).
Jogipet Sub Division, Jogipet-502270, -
Medak District.

2. Superintendsnt of Post Offices,
Sangareddy Division.

3, Post Master General, Hyderabad Region,
Hydersbad-1.

oocooRBSpDndGﬂtS

Counsel for the Applicant : Shri S.Rama Krishna Rao

Counsel for the Respondents : Shri Naram Bhaslar Rao,Addl,CGSC

CORAM:
THE HON'BLE SHRI B.N.JAYASIMHA : VICE~CHAIRMAN

(Order of the Single Bench delivered by
Hon'ble Shri B.N.Jayasimha, VC)

The applicgéﬁ-is an Extra Departmental Mail
Courier/Oelivery Agent at Tunki Branch Post 0ffice in
Medak Oistrict. "He has filed this application éggriaved
by the orders issued by the Sub-Divisional Inspector
(Postal), Jogipet, in his memo Nu.PF/EDNC/DA/Tunin B0

dated 9-4-1991, terminating his services,
2, The applicaﬁt states that he was appointed as
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EQ Mail Courier in Tunki Branch Pgst Office with effect

from 12-1=-1990 in a regular vacancy as.per-the appointment
- |

order dt.9-1-1990. He s%ys that this appointment was mads

after observing all the @orhaiities prescribed for such an

appointment. He has been working for more than 15 months,

Prior to his sppointment he has alsc worked as In-chargs

Branch Post Master and thus hs has ample experience. His

. ‘ .
appointment ues also given after verification of the

selection file by .the Sdperintendent of Post Offices,
Sanga Reddy District. While this was so, ths Sub-Divisionsl

Inspector (Postal), Jggipet Sub-Division, Jogipet in his

memo dt,9-4-1991 issued orders removing him from service with

immediate effect,stating that he was directed by the Post
Master General, Hyderabld Region; to cancel his appointment,

Aggrieved by this order he has filed this application.

- 3. I have heard Shri S.Rama Krishna Rao, lsarned

counsel for the app;icaﬂt and Shri Naeram Bhaskar Rao, learned

|
standing counsel for the Respondents, who takes notice at

the admission stage. Tﬁa impugned order reads as follous :=-

"In accorda&ce with the directions
contained idthe Postmaster General,
Hyder abad r&gion, Hyderabad ietter
No.H/ST/14-3/SGD dt.1-4-81, the
selection of Sri R.Mohan Reddy for
the post of EDMC/DA, Tunki B8.0.
account uitJ Kowdipally S.0., is
hereby cancelled., Sri R.Mohan
Reddy is, therefors, remavaed from
service with immediate effect.”
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The main contention of Sri Ramakrishna Rao is that ths

appointment was validly made after observing the progbiuns
O/V\)\UC' )

laid down, could not have been terminated by an ordar of the
A

Post-Master General and the order is therefors violative of
Article 311(2), ‘Shri Naram Bhaskar Rag states that after

the selection and appointment of the applicant, the despart-

ment received several complaints and the Director for Pestal
Services called for records and rsviswed ths selections.
Ouring the course of. such a review certain irregularities

vare found, which reads as follows :-~

%(1) The trus/xerox copies attached to .
the applications were not verified
before the app ointment, which is
in violation of the provisions con-
tained in seacond pera of Postmagter
.General Hyderabad letter No.Vig/
Misc-ar/a‘s, dt.12-10-1987,

(2)The certificate of residencs was
not enclosed to the application
by tha‘applicant at the time of
submissionof his application and
the same was obtained and kept on
record after the issue of appoint-
ment orders in violation of the
instructions contained in the
notification issued byths first
respondent under his Memo No.PF/EDMC/DA/
Tunki dt.11=-1p0-1989,

(3) The Health and age certificate
was obtained from the applicant
on 15-1-90, whereas the appoint-
ment was made with erfect from12-1-90
which is in violation of Director
General P&T New Delhi 1r.No.43/36-Pen
@NQ - dt,17-10-86.
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1+ The Sub-Divisional Imspector (Postal)
Jogipet $ub Division, Jogipet=502270, Medak Dist.

2. The
3., The
4, One

5. One

6. One'

pvm

sy =, .

Superintendent of Post Offices, Sangareddy Division,
Post Master General, Hyderabad Region, Hyderabad-l,

copy td Mr.,sS.Ramakrishna Rao, advocate,
1-10~29, Ashoknagar, Hyderabad,

copy spare, )
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{4)The required security for an
amount of R5,2000/- was not
cbtainsd from the applicant
at.the time of his appointment
‘which is against the provisions .
of Birector Gensral Pysts, New
Delhi 1lr.No,41-301/87/PE.I1/EDC
& Trg. dt.6-6-88.

(5)The conduct and character certi-
ficate from two Gazstted officers
. were obtained and kept on rscord
after the gppointment was qué,
which is in violation of the rulings
on the subject,”

Hence the Director of Postal Services ordered that the
selection of the applicant be cancelled and the Sub=-
Divisional Inspector (P), Jogipet, on being asked to re-

notify the vacancy, the applicant was removed from

sorvice. It is svident from the abovs thdt nn;nntice 5

J,Qf;an‘ppﬁostUnityguasfgiysnzto,thq applicant to rebut "

7

and this is in clear.violation of principles of natuaral

justice. The impugned order cannat therefore bs sustainad,

Accordingly the order is sst aside and the applicant shall
into sarvica

be re-instatad/immediately. This ardér, however, will not

preclude the respondsnts from issuing a propsr notice and

-

afford the applicant an opportunity before taking such

action as they consider necessary. The application is

allowad with the above diraections. No order as to costs,

gWUJ

(B.N.3JAYAS MHA)
Vice-Chairman \ N
. 1 . ’
1

Bated: 12th June, 1991.
avl/ _ - Dictated in Open Court
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COMPA :iD BY

)

APPROVED BY

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

BYDRRBABD DENCH:HYDERABAD
. \-—/—-—-—--.

THE HON'SLZ MR.B.N,JAYASIMHA: V.C.V
' AND
THE HON'BLE MR.DJSURYA RAQ: M(J)
AD
TH

Fz]

D .

HON'BL. MR.J NARASIMHA MURTHY:M(J)

[

THE HON'BLE MR.R{BALASUBRAMANIANEM (A)

-

prEp: |2 % (o-1901, &

“6RDER 7> JUDGHENT.
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DQ.Ji./R. A./IC. I:ln I‘TO-
in.
T.A.No. WePoaNow

'OJh%-_Sﬁ%\ﬁe)

Admitted and Interim directions
iss ed. .

h/-
Allowed.

’ -
Dispdsed of with diregtion. * ™.,
Dismissed.
Dismil
Dismil
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